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ORDR 

This MA has been filed out of the list to-day in 
connection with OA.no.597 of 1996 in dAich an Order was 
made on 13.5.96 that thd examination held on 12.5.9ra in 
pursuance of the letter annexed as nnxure-A2 to the 
petition, may be finalised but the rest.ilts should be 
stayed till the date of adrission hear.ng. 

It is submitted by Mr,Sinha,ld.cdunsel,appearing 
for the applicant, that the supp1enientary examination has 
been held on the 7th July,1996 and he 1prays for an Order 
in this MA that the result of supplernfntaty examination 
should also be stayed till the date o admission hearing 

as ordered in the OA. 

None appears for the zespondents Copy of this MA 
be served upon the 3d. counsel for te respondents in the 

QA by 5.8.96 when the matter will coi4 up for admi 	Orders. 

In the meantime, we direct by wa( of an interim measure 
that the result of supplementary exani.nation held on 7.7.96 
in 

	

	 of the lettet at A.3 to  this MA may be finalised' 

but the reslts shall notbe Pu ltsd till the date fixed. 

plain copy of this Otder be givn to the ld.counsel for 

the applican# for innediate cornnmiCtiOfl of the respondents.' 
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